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f^eu Qelhi, this the 15th day of September,iggs
Hpn'bls Shn Kriahnan.Acting Chairman
•an le firs, "-akahmi 5 jaminathan .Hember (Oudicia IJ

^hri Kuldip Kumar,
s/o Shri D.R. Kaundal,
^^-9 90-B, Pa lam Colony

NO. is'a,
Weu Delhi, '

•  "p pi leant

By Adv/ocatsi Shri Ashish Kalia

Vs.

Union of India,
t hrough

1. The Director General of Hn=.i-Hi <i
Nirman Bhauan health Services,
Ueu Delhi, '

Superintandont,
No.:. Qelhi, " "dspltal,

By Mciuocate; None
• •• 'Respondents

D,,iR Q L R (hrmi I

Hon'ble Shri N.U. Kr ishnan,Acting Chairman

The learned counsel for the applicant submits
that ths applicant intends to file a netiAnn . , •

pstilon seeking
rsvleu 3f the order/uhich is dated 8.2.93 and therefore
No requests for permission to uithdrau this O.A. at

present uith liberty to agitate the matter, if so

advia ed.

In the circumst

Tha o.H. is dismissed as uithdraun.

'rk'

ancas, the permission is grantad.

p  kRI5H?Wf\i)
'Acting Chairman


